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IN THE COURT OF DISTRICT JUDGE ::: :::  TINSUKIA 

 

Present :  Shri C. Das, 

         District Judge, 

         Tinsukia  

 

Title (Matrimonial ) Suit No.107 of 2020 

     This the 4th day of June, 2022 

 

  Smti. Deeptimoyee Baruah,  

  D/o Late Hiteswar Baruah, 

  W/o Sri Kukhal Deori, 

  R/o Hijuguri, Lankeswar Gohain Nagar,  

  (Bye-lane-IA), P.O. Hijuguri,  

  P.S. & Dist- Tinsukia, Assam 

  Pin-786192    ………. Petitioner  

- Versus -  

  Sri Kukhal Deori,  

  S/o Sri Bipin Ch. Deori,  

  R/o Hijuguri Kaptan Chuk,  

  Opposite Gargo Motors,  

  P.O. Hijuguri,  

P.S. & Dist- Tinsukia, Assam  …. Respondent 

 

 The suit came up for final hearing on 20.05.2022 in 

presence of :  

Mr. P. Sarmah, Advocate ………… For the Petitioner  
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None appeared                 ………... For the Respondent  

 

 And having stood for consideration to this day, the court 

delivered the following judgment :  

 

J  U  D  G  M  E  N  T 

 

1. The petition is filed u/s. 13(I) (i-a) of Hindu Marriage Act, 

1955 by the above named petitioner, praying for dissolution of 

her marriage with the respondent.  

 

2. The case of the petitioner briefly, is that the petitioner's 

marriage with the respondent was solemnized on 13.10.2010 as 

love cum arrange way at Tinsukia in accordance with customary 

rites and ritual. The respondent took the petitioner to the 

matrimonial home at Hijuguri, Kaptan Chuk, P.S. & District- 

Tinsukia, Assam. The respondent is an employee of private 

finance company namely; TATA Finance at Tinsukia branch. The 

respondent is earning sufficient income as he is an able person. 

They have no issue and due to such reason, the respondent and 

his family members tortured her mentally and physically from 

next year of her marriage and since 2011.  

 

3. It is stated by the petitioner inter-alias  that the 

respondent is habitual drunkard and after intoxication, he used 

to utter slang languages and physically and mentally tortured 

her. Though their marriage was love cum arrange, the petitioner 
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did not know that the  respondent is a drunkard, characterless 

and disregard person to the woman kind.  The respondent is not 

interested to any social life and he never visited  the petitioner's 

relatives and friends' house and the respondent did not talk with 

her in good manner.  

 

4. The petitioner stated that she did every means to satisfy 

the respondent but the respondent neglected and failed and left 

her in the parental home on 17.10.2016. In the year 2017, the 

petitioner's father (since deceased), was expired in the year 

2017 but the respondent never came with her to her parental 

house and he could not interact to talk with family of the 

petitioner and the respondent never tried to take back the 

petitioner to his house. In this way, the petitioner stayed at her 

parental home with the hope that one day, the respondent may 

understand the petitioner. But it was all in vain. The petitioner 

and respondent last resided together at Hijuguri, Kaptan Chuk 

and she resides at her parental home on and from 17.10.2016 

within the jurisdiction of Tinsukia district court. There is no legal 

impediment as to why the decree of divorce shall not be granted 

to and in favour of the petitioner. The petition is not presented 

or prosecuted in collusion or connivance with the respondent 

and nothing material has been suppressed by the petitioner for 

obtaining the decree of divorce. There has not been any 

unnecessary or improper delay in instituting the instant suit.  
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5. Accordingly, the notice was issued to the respondent to 

appear in the case and to file his objection if any. However, 

after receipt of such notice from court, the respondent did not 

take any interest to contest the suit of the petitioner and as 

such, the case proceeded ex-parte against the respondent.   

 

6. During the trial, the petitioner filed her evidence in-

affidavit wherein she reiterated same contentions so made in 

her pleadings. There is no rebuttal of the evidence of the 

petitioner from any quarter neither there is any ground to 

discard the contentions of the petitioner. Thus, it appears that 

the respondent used to torture the petitioner mentally and 

physically for her failure to give any issue out of her marriage 

with the respondent. It shows that the respondent neglected 

the petitioner in all manner. Due to such torturous behaviour of 

the respondent, it was not possible for the petitioner to live 

under same roof with the respondent. Hence, she was 

compelled to leave her matrimonial home with hope that the 

respondent will come to negotiate with her. But every thing 

went in vain. Hence, on the ground of cruelty, the petitioner is 

entitled to get a decree of divorce from the respondent. She is 

able to prove her case on the ground of cruelty against the 

respondent. So, the petition is allowed.  

 

7. Thus, the marriage of the petitioner with the respondent is 

hereby, dissolved. Prepare a decree accordingly.  
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8. Given under the hand and seal of this court on this 4th day 

of June, 2022.  

 

Dictated & corrected by:  
 
               

                       (C. Das)  

     District Judge          District Judge 
               Tinsukia               Tinsukia  
  
 

 


